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IN THE COURT OF SUB-DIVISIONAL JUDICIAL MAGISTRATE, BONGAIGAON 

 

PRESENT:  S. HANDIQUE, AJS 

 

M.G.R. 443/12 

( u/s 448/356/506 P-1/427 IPC) 

 

State 

 

V. 

                                                    Anowar Hussain 

 

For prosecution: Mr.  R. K. Mahato    

For defence: Mr. M. Rahman 

Evidence recorded on 30-12-15 

Arguments heard on 30-12-15 

Judgment delivered on 30-12-15 

 

 

JUDGMENT 

 

1. The prosecution story in nutshell is that complainant Majiran Nessa 

lodged an FIR in Manikpur P.S. on 13-9-12 against the accused Anowar 

Hussain alleging that the accused on 28-8-12 at 9 A.M. gave her an 

indecent proposal and as she raised hue and cry over that he threatened 

her and then pushed her husband who arrived on the spot. She also 

alleged that the accused used to throw stones at their vehicle. The FIR 

was registered as Manikpur P.S. Case no. 186/12. After investigation, the 

police filed charge sheet against the accused U/S 448/356/506/427 IPC. 

Ld. SDJM (M), Bijni took cognizance. Later on the case got transferred to 

this court. The accused was summoned and on his appearance he was 

released on bail. Accused was served with necessary copies and after 
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perusal of the materials on record, the particulars of offence u/s 

448/356/506 p-1/427 IPC were explained to the accused to which he 

pleaded not guilty and claimed trial.  

2. In due course of trial, the complainant was examined.   

3. The statement of the accused u/s 313 Cr. P.C. was not recorded due to 

lack of incriminating materials against him. The accused did not adduce 

any defence evidence. Heard arguments from both the sides. 

4. The following point for determination was framed in this case. 

 

POINT FOR DETERMINATION: 

 

Whether the accused on 28-8-12 at 9 A.M. illegally trespassed into the 

house of the informant in order to commit theft by using criminal force 

and criminally intimidated her and caused mischief by damaging her 

vehicle and thereby committed an offence punishable u/s 448/356/506 p-

1/427 IPC? 

 

DISCUSSIONS, DECISIONS AND REASONS THEREOF: 

 

5. PW 1 is the complainant. She deposed that they quarrelled over domestic 

affairs and lodged the case due to misunderstanding. Accused is her 

father-in-law by relation.  

6. It is thus seen that the complainant did not support the prosecution case.  

 

ORDER 

7. In view of the above discussion, I find that the prosecution has failed to 

prove the guilt of the accused beyond reasonable doubt and I hold him 

not guilty u/s 448/356/506 p-1/427 IPC and acquit him. Judgment is 

delivered in the open court today. Accused is set at liberty forthwith and 

bail bond is extended for next six months. The case is disposed of. Given 

under my hand and seal of the court on 30-12-15. 
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(S. HANDIQUE) 

SDJM(S), BONGAIGAON 

 

APPENDIX 

PROSECUTION WITNESS 

PW1..MAJIRAN NESSA 

 

EXHIBITS 

EX.1..FIR 

DEFENCE EVIDENCE.. 

NONE 


